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DISTRICT: SONITPUR 

IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST 

CLASS, SONITPUR, TEZPUR   

                                        

G.R. Case No. 2062/2009 

U/Ss. 148/332/353/379/149 IPC 

 

   SH. NIRMAL DEKA 

   S/O SH. FANIDHAR DEKA 

   VILL: POTIYA CHUURI 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                            - ACCUSED NO. 1 

 

   MD. JINTU RAHMAN 

   S/O MD. HABIBUR RAHMAN 

   VILL: BUDORIYA MUSLIM GAON 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                            - ACCUSED NO. 2 

 

   SH. SHIV KUMAR MISHRA 

   S/O LATE KEDAR NATH MISHRA 

   VILL: DHENUKHANDA PAHAR 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                            - ACCUSED NO. 3 
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   SH. RAJU BORA 

   S/O LATE KOSESHWAR BORA 

   VILL: POTONGA 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                          - ACCUSED NO. 4 

 

   MD. MUKUT HAQUE 

   S/O LATE ALIMUDDIN AHMED 

   VILL: PORUWA MUSLIM GAON 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                           - ACCUSED NO. 5 

 

   SH. BABUL BORAH 

   S/O SH. UPEN BORAH 

   VILL: GOTONGA 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                         - ACCUSED NO. 6 

 

   SH. MANORANJAN KALITA 

   S/O SH. LOKNATH KALITA 

   VILL: NO. 1 KALITA GAON 

   P.S: TEZPUR 

   DISTRICT: SONITPUR 

   ASSAM                                       - ACCUSED NO. 7 

 

 

VERSUS 

 

   STATE OF ASSAM                          - PROSECUTOR 
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                       PRESENT:  JAYASHREE BORA, AJS 

                                 JUDICIAL MAGISTRATE FIRST CLASS,  

                                 SONITPUR, TEZPUR 

 
 

ADVOCATES APPEARED 

FOR THE PROSECUTION: Sh. Ashok Sharma, APP 

FOR THE ACCUSED: Md. Sayed Eske Alam, Imtiaz Ansari, Kishore 

Deka, Dipu Moni Das, Sh. Ranjit Tamuli                     

                                                                                        

CHARGE FRAMED ON: 12/05/11 

EVIDENCE RECORDED ON: 31/03/12, 16/06/12, 19/11/14, 

02/05/15, 30/06/15, 10/07/15 

ARGUMENT HEARD ON: 30/07/15 

JUDGMENT DELIVERED ON: 14/08/15 

 

JUDGMENT 

1. The prosecution in this case was launched by the 

lodging of the ejahar by the informant A.S.I. Nityananda 

Phukan, In-charge, Traffic Branch, Tezpur P.S. (PW2) on  

03/11/09 to the effect that on the same day at around 

12:40 PM,  on receipt of an information pertaining to an 

accident between a truck and a female riding a scooter at 

Mission Chariali, he along with his colleague A.S.I. Madan 

Pradhan (PW1) arrived at the accident spot. While they 

were in the course of taking the injured female to the 

hospital and seizing the truck bearing registration no. AS-

12-B-8619 and scooter bearing registration no. AS-12-

6662, the accused persons, who had been illegally running 

their counters at Mission Chariali, along with 200-250 

other drivers, handy men and vehicle owners got together 

and deterred PW1 and PW2 from discharging their duties. 
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They also launched an attack on PW1 and PW2 by means 

of pebbles and lathi. As a result, PW1, C/64 Jibon Baruah, 

C/1081 Naren Nath, ASI Maheswar Sharma, In-charge 

Kocharigaon Out-post (PW6) and Sh. Diganta Kalita, 

sustained grievous injuries. The uniform of PW1 was 

pulled and torn and his belongings, namely one mobile 

hand set, one gold chain and cash worth Rs. 2200/- were 

snatched away.  

2. On receipt of the FIR, the police registered Tezpur P.S. 

case no. 1069/09 u/ss. 147/148/149/379/427 IPC and 

conducted investigation into the matter. On completion of 

investigation, the police laid charge sheet against the 

accused persons u/ss. 147/148/149/353/379/427 IPC.  

4. In due course the accused entered their appearance in 

response to the process issued. Copies of relevant 

documents were furnished to the accused in accordance 

with Sec. 207 CrPC. Charge u/ss. 148/149/379/353/332 

IPC was framed against the accused. The charge so 

framed was read over and explained to the accused 

persons to which each of them pleaded not guilty and 

claimed to be tried.  

5. During trial, the prosecution examined 7 witnesses and 

exhibited 5 documents. On the closure of prosecution 

evidence, the statement of each accused u/s. 313 CrPC 

was recorded. Defence chose not to adduce any evidence.  

6. Upon hearing both the parties and perusal of the 

records, the points for determination have been 

formulated as follows- 

 (i) Whether the accused persons on or about 03/11/09 at 

Mission Chariali formed an unlawful assembly along with 

200-250 other persons with the common object to commit 

offence against public servant and thereafter used arms 
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and committed rioting and thereby committed an offence 

punishable under Sec. 148 IPC? 

(ii) Whether the accused persons on the aforesaid day, 

time and place, after the formation of the unlawful 

assembly along with 200-250 drivers and other persons 

used criminal force and committed offence as part of the 

unlawful assembly and thereby committed an offence 

punishable under Sec. 149 IPC? 

(iii) Whether the accused persons on the aforesaid day, 

time and place, committed theft of a gold chain and Rs. 

2200 from the police personnel on duty and therebyand 

thereby committed an offence punishable under Sec. 379 

IPC? 

(iv) Whether the accused on the aforesaid day and place, 

assaulted a public servant with intent to deter him from 

discharging his duty and thereby committed an offence 

punishable under Sec. 353 IPC? 

(v) Whether the accused persons, on the aforesaid day 

and place, voluntarily caused hurt to several police 

personnel who had gone to the place to discharge their 

public duty and by their act prevented them from doing 

their duty and thereby committed an offence punishable 

u/s. 332 IPC? 

Discussion, Decision and Reasons for Decision  

7. I have gone through the evidence on record and heard 

the learned counsels on both sides and I shall now discuss 

and decide the points formulated.  

EVIDENCE 

8. In his examination-in-chief PW1 stated that he knows 

the complainant. He knows one of them called Mishra. He 

has seen the remaining accused in the town, but he does 
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not know them by their name. On 03/11/09, at around 1 

PM, he was serving as the 2nd I/C of Tezpur traffic branch. 

At that time he received a telephonic information at the 

police station that an accident had occurred at Mission 

Chariali. Then he along with I/C traffic proceeded to the 

PO. At the relevant time Sh. Nityananda Phukan was I/C 

traffic. At the point one constable named Jiban Baruah 

was brought down from the point and he was being 

thrashed by the public. He along with I/C went ahead and 

dispersed the crowd. I/C took went back taking the 

Constable along and PW1 tried to pacify the public. Then 

the atmosphere calmed down. At that time as he was 

about to cross the point, one person named Manoranjan 

Kalita lifted him by holding him in his back, took him near 

the scooty that was lying on the ground, invited the 

people from the TV channel and started questioning him 

recklessly. Then Manoranjan Kalita instigated the crowd. 

Once again public temper shot up. The infuriated mob 

started thrashing him and he escaped and attempted to 

take shelter at the CMP camp. On witnessing the huge 

strength of the crowd, the gate of the camp was closed 

and he was compelled to wait outside. He stood holding 

on to the wall of the camp. The people pulled him and 

tore away his uniform. In the process cash of Rs. 2200/- 

lying in his shirt, his spectacles, mobile phone of model 

6600 and the chain around his neck, disappeared. He was 

hit from behind. One person hit him on his eye. The one 

who hit him on his face was wearing KF’s uniform. Later 

on he learned his name to be Raju Bora. As a result of the 

mar-pit, blood oozed out of his eye and his eye ball was 

torn. Traffic I/C and other police went to the place of 

occurrence, rescued him and brought him to Kanaklata 

Civil Hospital. 
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9. In his cross examination PW1 stated that at the time of 

the incident he was at Tezpur Sadar P.S. Mission Chariali 

is at a distance of around 5 kms from Sadar P.S. On 

receipt of the information regarding the incident, the I/C 

made an entry in the GD. He does not know if he and I/C 

had proceeded for the place of occurrence on receipt of 

the information, after making a GD entry to that effect. He 

knows that an officer on duty has to make a GD entry to 

that effect when he leaves the P.S. On their arrival at the 

PO, many people had gathered there. Mission Chariali is a 

very busy commercial place. I/C had requisitioned the 

vehicle of Manoranjan Kalita once before and he was with 

the I/C. He had objected to the requisition after a few 

days. He does not know if a complaint had been lodged 

against them alleging that his vehicle had been illegally 

caught hold of in a reckless manner. He does not know if 

later on the I/C had released the vehicle or not. No 

requisition order was placed before him at the time of 

capturing the vehicle. He could not identify his assailants 

in the midst of the crowd. He does not know the people 

from the TV channel who had interrogated him. After the 

occurrence, no test identification parade was conducted 

for identifying the accused persons and he did not identify 

anybody as he was undergoing medical treatment. 3 

months after he had returned from medical treatment, he 

heard from the people that the name of the person 

wearing the uniform was Raju Bora. He does not 

remember from whom he had learned about the said 

name. He denied the defence suggestion that Manoranjan 

Kalita did not hold and carried him away and that he did 

not instigate anyone. He denied that Manoranjan Kalita 

had complained against his vehicle being illegally 

requisitioned and in furtherance of the inimical interest 

against him, he has been falsely implicated in this case. 

He denied that 3 months after he had returned from 
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medical treatment, nobody had told him that Raju Bora 

has beaten him. He denied that he had falsely deposed 

that Raju Bora was working at KF.He denied that the 

public was infuriated as the accident had taken place due 

to the fault of the traffic police and as the matter was 

ordered to be inquired into, they had falsely implicated 

some people from the nearby places in a bid to cover up 

their own wrong doing. He denied that he had deposed 

falsely thereby concealing the truth. 

10. In his examination in chief PW2 stated that he is the 

complainant. He does not recognize the accused persons 

by their names and person. On 03/09/09, at around 

12:45-1:00 PM, while he was serving as the I/C of Tezpur 

traffic branch, some person telephonically informed that 

an accident had taken place between a truck and a scooty 

at Mission Chariali. Then he along with A.S.I Madan 

Pradhan proceeded to the PO. On their way they saw 

Constable Naren Nath coming from the direction of 

Mission Chariali. On meeting him at Murhateteli, he told 

them that a major accident had taken place raising a 

massive hue and cry. On reaching the PO he witnesses a 

huge crowd being built up. While he got busy in some 

work in connection with the accident, some people 

reprimanded Constable Jiban Baruah who was on duty at 

Mission Chariali traffic point. The people brought him 

down from the point and thrashed him thereby throwing 

him on to the ground. Then he and A.S.I. Madan Pradhan 

immediately dispersed the crowd and sent Jiban Baruah to 

the police station. Then, A.S.I. Madan Pradhan was 

thrashed and raced after till the Army Sentry Post towards 

Balipara where he was beaten up. He went running and 

when he pulled out his gun saying that he would shoot, 

the accused persons made their exit. Some people from 

the nearby crowd told him the names of the accused 
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persons. The accused persons beat up Madan Pradhan 

and snatched away the chain from his neck, his mobile 

phone etc. Madan Pradhan’s eye was damaged. Before his 

arrival, the accused persons had beaten up Sh. Mahesh 

Sharma, A.S.I. Mission Chariali O.P. Exhibit 1 is the ejahar 

lodged by him and Exhibit 1(1) is his signature. 

11. In his cross examination PW2 stated that at the time 

of the incident he was serving as the I/C Traffic branch of 

Tezpur P.S. After receiving the information at the P.S, he 

made a GD entry and then proceeded to Mission Chariali. 

He has not seen the said G.D. entry in the court. Mission 

Chariali is a busy business area. Kacharigaon O.P. is 

located at a distance of around 400 to 500 gaz away from 

Mission Chariali. The said O.P. falls within the premises of 

the market place of Mission Chariali. He does not know 

the names of the members of the public who had 

gathered at the spot. He does not remember who had told 

him about the names of the accused persons. In 

connection with the incident no TIP was held and he did 

not identify any one. One woman riding a scooty had died 

in the accident at the PO. The aforesaid death had 

triggered public outrage. He denied the defence 

suggestion that there was a wide media publicity 

regarding public outrage against dereliction of duty on the 

part of the police and there was a public outcry for inquiry 

into the matter and as the inquiry would have unearthed 

the culpability of the traffic branch, in order to cover up 

the wrong doing, a false case was lodged against the 

general people. He denied the defence suggestion that 

nobody had told him about the names of the accused 

persons. He denied that the accused persons had been 

unnecessarily harassed by lodging a false case against 

them and that Madan Pradhan did not sustain any injury. 
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He denied that no incident had taken place on the date as 

stated by him.  

12. In his examination-in-chief PW3 stated that on 

03/11/09 he was serving as the Jawan of the Home 

Security force at Tezpur P.S. On that day I/C S.I. 

Nityananda Phukan received a telephonic information to 

the effect that there was a scuffle between the public and 

the traffic police at the traffic point at Mission Chariali. At 

once the said I/C left for the PO along with the A.S.I.  In 

connection with the incident there was a case in which 

torn uniform of traffic police, whistle and blood stained 

shoulder badge were seized. Exhibit 2 is the said seizure 

list and Exhibit 2(1) is his signature.  

13. In his cross examination PW3 stated that he had 

signed on the seizure list at the police station. He does not 

know about the occurrence. He has not seen the seized 

articles in the court.  

14. In his examination PW4 stated that on 03/11/09 he 

was serving as the Constable in the traffic branch of 

Tezpur Sadar P.S. on the aforesaid day he was on duty at 

the cross roads of civil hospital. On the completion of his 

duty he was informed that there was a scuffle scuffle 

between the public and the traffic police at the traffic 

point at Mission Chariali. Then he came to Tezpur P.S. and 

on his arrival, he saw that the police personnels involved 

in the incident were present at the police station and they 

were about to leave for the hospital. At the relevant time 

S.I. Nityananda Phukan was their traffic I/C. In connection 

with the incident a case was lodged. In connection with 

the incident, a bundle of the uniform used by traffic police 

was seized by the police. Exhibit 2 is the seizure list and 

Exhibit 2(2) is his signature. 
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15. In his cross examination PW4 stated that he had not 

witnessed the occurrence himself. He had signed on the 

seizure list at the police station on being asked to do so by 

the I/C. He has not seen the seized articles in the court.  

16. In his examination PW5 stated that on 03/11/09, he 

was serving as the Senior Medical and Health Officer, at 

KCH, Tezpur. On that day at 1:45 PM, he had examined 

the injured person namely Sh. Madan Pradhan, A.S.I. 

Tezpur, P.S, traffic branch, hospital requisition no. 83505, 

emergency/09. Requisition was brought by self. On 

examination he found the following-(i) Left eye was red 

and whole orbital was swollen (ii) Abrasion on the left side 

of the face. No other external injuries were seen at the 

time of examination. He was advised admission in the 

surgical ward but he refused admission. Exhibit 3 is the 

injury report and Exhibit 3(1) is his signature. On the 

same day, he also examined Sh. Jiban Baruah, Constable 

No. 64, Tezpur P.S. traffic branch. He attended the 

emergency section of KCH, Tezpur without police 

requisition/escort. Date and time of examination was 

03/11/09 at 2:20 PM. Registration no. was 

837508/emergency. On examination he found the 

following-(i) abrasion on the right forehead (ii) Presence 

of pain and tenderness around the left shoulder region (iii) 

Left upper incisor tooth loosen. He was advised admission 

in male surgical ward, but he refused. He was advised to 

attend Surgical OPD and Dental OPD. Exhibit 4 is the said 

injury report and Exhibit 4(1) is his signature. 

17. In his cross examination PW5 stated that Exhibit 3 

does not contain any police requisition number or any 

case number. Madan Pradhan was not escorted by any 

police personnel. He has not seen the requisition brought 

by self as regards Exhibit 3. He cannot say regarding 

which particular case he was examined. Exhibit 3 does not 
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contain any issue number or date. When the police asks 

for injury report, the issue number and date are furnished 

by their office. Injury in Exhibit 3 regarding redness of left 

eye may be caused if sand particles enter the eyes and 

swollenness of orbital area and abrasion on the face may 

be caused by dashing against any hard substance. Exhibit 

3 does not mention the age of the injuries. The patient 

had come voluntarily. Jiban Bora was also a voluntary 

patient. He had produced the requisition subsequent  to 

the examination. Exhibit 3 does not mention the age of 

the injury. Exhibit 4 does not contain issue number and 

date. Injuries mentioned in Exhibit 4 may be caused by 

dashing against any hard substance. He has not 

mentioned in Exhibits 3 and 4 whether the injuries were 

fresh or old. He denied that Exhibits 3 and 4 are not valid 

reports. 

18. In his examination-in-chief PW6 stated that he knows 

all the accused. The incident took place in the month of 

November 2009. At around 12:30-1:00 PM, he was 

informed that an accident had taken place at Mission 

Chariali, near traffic point, between a scooty and a truck. 

He along with Constable Diganta Kalita proceeded to the 

place of occurrence. At the place of occurrence, 2 

Constables namely Naren Nath and Jian Baruah were on 

duty. There were around 200 to 250 people at the place 

of occurrence. At the place of occurrence he witnessed 

the scooty and a lady lying under the truck between its 

wheels. He along with Naren Nath and Diganta Kalita 

lifted the injured and sent her to KCH in 108 amulance. 

Diganta Kalita and Naren Nath went along with the 

injured. Constable Jiban Baruah was on traffic duty. At 

that time some people from the crowd attacked him. He 

tried to rescue him and escorted him towards the nearby 

O.P. At that time again some people came and assaulted 
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Jian Baruah and in the process he and Jeeban Baruah fell 

down. He rang up O/C Tezpur P.S. Md. Abdul Hussain and 

I/C Mission Chariali Sh. Dasgupta. From the outpost 

Jeeban Baruah was sent to the hospital. After half an hour 

A.S.I. Madan Pradhan arrived at the place of occurrence at 

Mission Chariali. At the place of occurrence A.S.I. Madan 

Pradhan was assaulted by members of the public and on 

being instructed by D.S.P, he again went to the place of 

occurrence and dispersed the crowd. 

19. In his cross examination PW6 stated that the place of 

occurrence is a business place. On the day of the 

occurrence, weekly market was being held. Many people 

had assembled at the place of occurrence. There was a 

public upsurge because of the accident. 

20. In his examination-in-chief PW7 stated that he was 

posted at Kacharigaon O.P on 06/03/10. On that day he 

was endorsed to investigate into Tezpur P.S C/No. 

1069/09 u/ss. 147/148/149/353/2009/427 IPC. The 

preliminary investigation into the case was conducted by 

S.I. Ajay Dasgupta. On 03/11/09 one Sh. Nityananda 

Phukan, S.I. Traffic branch lodged an ejahar before O/C 

Tezpur P.S. which was registered as Tezpur P.S C/No. 

1069/09 u/ss. 147/148/149/353/2009/427 IPC. S.I. Ajay 

Dasgupta was endorsed to investigate the case and he 

conducted the preliminary investigation.  

21. On 10/03/10 PW7 opened the CD. He proceeded to 

the place of occurrence and recorded the statements of 

the witnesses. On 14/04/10, he arrested accused Shiv 

Kumar Misra and on the following day he was forwarded 

to the Court. On the completion of investigation he lodged 

the charge sheet against the accused persons namely, 

Nirmal Deka, Shiv Kr. Misra, Babla Bora, Manoranjan 

Kalita, Jintu Rahman, Mukut Haque under sections 



           GR 2062/2009 
           PROSECUTOR: STATE OF ASSAM 
           ACCUSED: SH. NIRMAL DEKA AND SIX OTHERS 
                                                                                                                   Page 14 of 17 

 
 

447/448/449/322/353/379/427 IPC on finding sufficient 

evidence against the accused persons. Exhibit 5 is the 

charge sheet and Exhibit 5(1) is his signature.  

22. In his cross examination PW7 stated that as per the 

ejahar, information was received at 8:10 PM on 03/11/09 

and the time of occurrence is written as 12:40 PM dated 

03/11/09. He visited the place of occurrence after 4 

months from the date of the incident. The place of 

occurrence is close to Kacharigaon O.P. No GD entry was 

made in Kacharigaon O.P regarding the occurrence. The 

incident took place in connection with an accident in which 

a woman was hit by a truck resulting in her death. He 

recorded the statements of only 2 witnesses namely, 

Constable No. 440, Diganta Kalita of Kacharigaon O.P on 

14/08/10 and Junu Baruah on 20/08/10. He denied the 

suggestion that he has falsely lodged charge sheet against 

the accused persons without any sufficient materials.  

APPRECIATION OF EVIDENCE 

23. Of all the witnesses examined by the prosecution, 

PW1, PW2 and PW6 are the most vital witnesses of the 

case. In his examination-in-chief PW1 has implicated 

Accused No. 7 of lifting and carrying him away and of 

instigating the crowd. When the evidence of PW1 is read 

at length it is seen that by his own admission, the 

occurrence took place in the presence of a huge strength 

of mob and a charged atmosphere. According to PW1, he 

could not identify his assailants in the midst of the crowd 

and no test identification parade was conducted 

subsequently for identification of the accused. If that be 

so, it is unexplained as to how PW1 implicated Accused 

No. 7 if he did not recognize his aggressors. 

24. PW1 would say that during the incident Accused No. 4 

hit him on his face. But in his cross examination he stated 
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that it was 3 months after the incident that he had learned 

about the name of Accused No. 4 and he does not 

remember from whom he had learned so.  

25. PW2 is the first informant. In his evidence in chief 

PW2 stated he does not recognize the accused persons by 

their names and faces. When he arrived at the place of 

occurrence, a huge crowd had built up. During the 

incident, PW1 was thrashed and raced after till the Army 

Sentry Post towards Balipara where he was beaten up. He 

went running and when he pulled out his gun saying that 

he would shoot, the accused persons made their exit. 

Some people from the nearby crowd told him the names 

of the accused persons. The accused persons beat up 

PW1 and snatched away the chain from his neck, his 

mobile phone etc. PW1’s eye was damaged. Before his 

arrival, the accused persons had beaten up PW6. 

However, in his cross examination PW2 stated that he 

does not remember who had told him about the names of 

the accused persons. 

26. PW3 and PW4 are seizure witnesses.  

27. PW5 is the Medical Officer.  

28. PW6 is an eye witness. He stated that he knows all 

the accused. Describing the occurrence he deposed to the 

effect that there were around 200-250 people at the place 

of occurrence and that some people from the crowd had 

assaulted the victims. However, PW6 has not stated 

anything implicating the accused persons.  

29. PW7 is the Investigating Officer. 

30. From the evidence of the PWs it surfaces that the 

occurrence took place at Mission Chariali- a busy 

commercial area. It also appears that prior to the alleged 

incident of assault on the victims, an accident involving a 
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truck and a scooter had taken place which triggered public 

outrage. The presence of a huge crowd at the place of 

occurrence is also discernible from the evidence on record. 

The accused persons were allegedly a part of the crowd. 

However, the testimonies of the vital witnesses as regards 

the  identity of the accused persons is shaky and does not 

inspire of confidence especially due to the fact that no test 

identification parade was conducted for the identification 

of the accused persons.  

31. In the backdrop of what has been discussed above I 

am persuaded to arrive at the conclusion that the 

prosecution has failed to prove beyond reasonable doubt 

that the accused persons have committed the offences 

punishable u/ss. 148/332/353/379/149 IPC. As such the 

accused are acquitted of the charge u/ss. 

148/332/353/379/149 and they are set at liberty fort with.  

The bail bonds of the accused and their surety shall 

remain in force for six months from today in compliance 

with Sec. 437-A, CrPC. 

Seized items be disposed of due course in accordance with 

law. 

Case is disposed of on contest.  

Given under my hand and the seal of this court on this 

14th day of August 2015 at Tezpur.         

 

 

                                                               Jayashree Bora 
                                           Judicial Magistrate First Class                                                                                                                                                                                                
                                                           Sonitpur, Tezpur 
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APPENDIX 

 

PROSECUTION EXHIBITS: 

Exhibit 1- Ejahar 

Exhibit 2- Seizure List 

Exhibit 3- Injury Report 

Exhibit 4- Injury Report 

Exhibit 5- Charge sheet 

DEFENCE EXHIBITS: 

NONE 

PROSECUTION WITNESSES: 

PW1- A.S.I. Madan Pradhan 

PW2- Sh. Nityananda Phukan 

PW3- Sh. Debakanta Baruah 

PW4- Sh. Meher Chand Manda 

PW5- Dr. Amarjeet Kaur 

PW6- Sh. Maheswar Bora 

PW7- Sh. Jayanta Kalita 

DEFENCE WITNESS: 

NONE 

 

 

                                                                                                                      Jayashree Bora 
                                                                  Judicial Magistrate First Class 
                                                                                    Sonitpur, Tezpur 


